GETRAL ADH IIa‘nnfth P&LBJ‘AL,nLL“' ABAD BEIGH,
soe
Registration Q.A. No. 596 of 1992
Chander pPrakash Saxena w o - was Appli?ant.
versus
Union of India
and others L s oo .on Respondents,
coe
(By llon.ir. Justice U,C. Srivastava, V.C.)

The grievance of the applicantis that the
retiral benefité have been given to him after
considerzble delay and the dailway Administration
has deniwed to give him interest on the delayed
:;vmﬁnt put under the rules, the adminis tr ctlon
is bound to pay the interest on the delayed
payment . Theuapslicant retired from serviee
on 31.12;l990 and all the dves were not paid to
him within a period of 2 months from the date

: )

. A sun of Bs., 39,6063 f= was
paid to him on 20,5,1991 meaning thereby that
ofenxse three months delay was causébin making
the paymen{ and a sum of Rs. 2000/~ was peid to
him on 6,11,1991 i.,e. 1O months delay was caused,
Under the relevant rules, for the period of delay

upte . ..
ef one yesr in making payment, <the Rallway

(+

Administration is liable o pay 7% as intercst,

As such, so far as the first payment is concerned

the delay of 3 months is caused “nd so far as
second

the/payment @83 payment is concerned, the delay

of 10 months is caused., As such, the respondents?

are directed to pay interest to the applicant






